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Money spent by corporate houses on CSR

1329, SHRI DHIRAT PRASAD SAHU: Will the Minister of CORPORATE
AFFAIRS be pleased to state:

{a) whether the corporate houses have been spending money on Corporate
Social Responsibility (CSR); and

{b) ifso, the details thereofl along with the details of CSR activities?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY): (a) and
{b) The current financial year 1s the first year of implementation of Corporate Social
Responsibility (CSR) by companies under the Companies Act, 2013. Details of money
spent by corporate houses on CSR are expected to be available after the mandatory

disclosures on CSR are made by companies towards the end of the year 2015.

Notification of Section 135 of the Companies Act

1330, SHRI DEVENDER GOUD T. : Will the Minister of CORPORATE
AFFAIRS be pleased to state:

{a) whether it is a fact that Section 135 of the Companies Act deals with

Corporate Social Responsibility of every company;
{(b) if so, the details thereof;,

{c) whether itis also a fact that Section 135 has not yet been notified resulting in

the Ministry not getting information on expenditure incurred by corporate sector; and
{d) 1ifso, the reasons for withholding Section 135 from notification?

THE MINISTER OF CORPORATE AFFAIRS (SHRI ARUN JAITLEY) :
{a) and (b) Section 135 of the Companies Act, 2013, infer alia, provides for companies
having net worth of rupees five hundred crore or more or turnover of rupees one
thousand crore or more or a net profit of rupees five crore or more in a financial year to
spend atleast 2% of the average net profits of last 3 years for the company’s Corporate
Social Responsibility {(CSR) policy. In case the said amount 1s not spent, the reasons
for not doing so are to be disclosed in the Board’s Report. Activities which may be
included in the CSR policy by the companies are specified in schedule VII of the
Companies Act, 2013.

{c) and (d) Section 135 along with Schedule VII and corresponding Corporate
Social Responsibility Policy Rules have been notified on 27.02.2014 and have come
into effect from 1st April, 2014.



